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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI"

O.A. N0_ 1035/1997

Wednesday, this the' 21st May, 1997

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI S. P. BISWAS, MEMBER (A)
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A. L. Sharma S/.O Minoo Sharma,,
R/0 House No-37'9,
Railvjay Colony,
G haz i abad.

Ashok Kumar Gupta S./O
0- K, Gupta,

R/0 House No. 171./A-4, . ,
ESasan t Lan e Ra i 1 way Co 1 on y ,
PanchKuin Road,

New Delhi-

D . N. 3 - Yad av•S/0 D e e pa Sing h Y a dav
S i gn a 1' I n spec to r ,
Northern Railway,
Lucknow-

Avinash Narayan Lai

S/0 J. N. Lai,
Working as Signal Inspector (D),
Northern Railway,
Shah3 ahanpu r .

(  By Shri S. K. Sawhney, Advocate )

-■-Versus"

Union of India through
Secretary,
Railway "Board,
Riail 8 ha wan.
New Delhi..

G e n e r ,a 1 M a n a g e r, •
N o r t h e r n R a i 1 w a y ,
EJaroda House,
New Delhi. - - -

Applicants

V

Respondent;

0  R 0 E ■ R (ORAL)

Shri Justice K. M. •Agarwa1,

The learned" counsel for the applicants wants to

withdraw this application with liberty "to file a fresh

.application, in view of ^ the f .act that the
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rsspresentation of the applicants has been sent by the

second respondent to the firsit respondent and the same

is under consideration of the first respondent.

Prayer allowed. ' ' " ,

Accordingly., the O.A. is dismissed as withdrawn

with liberty to file fresh application.
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( K. M. Agarwal ),
Chai rman

(, S. P. eriswas )
Member fA) .


